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£ Mo . 1384770070
Mew Dalhi this the 24th day of May, 200¢

Hon’ble Dr.A. vadavalli. Member (1)
Hon’ble Shri Govindan $.Tampi, Member (A}

arikrishna Das

s$/0 shri Daokrishnag Das,
R0 a-a0, tulak 8agh,
Maw Delhi~5%9
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(8y Advocats Dr.oSurat Singh 3

WEREUS

1. Union of India through
Sacrahtary.,
Ministry of Health and
Family Welfare, Nirman Shawan,
Maw Dalhi. '

. NDirector Genaral of Haealth
o gsarvicas, Mirman Shawan.
Maw Dalhi.

. Madical Supsrintendant,
Dr.Ram Manohar Lohlia Hospital,
Maw Dalhi

4. Deputy Dirsctor {admn.),
’ Dr.Ram Manohar Lohia Hospital.
Heaw Delhi. :
5. Sacratary, Sxpenditurs,
Ministry of Finance., South
Blook, New Dalhi.
. Respondants,
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{Hon’ble Dr. n.‘Vedavalli, Membear (.}
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t.earnad ocounsel for the applicant submits
that Shri Srikrishna bDas ths prezent applicant is

agarieved by the non regularisation of his ssrvicsas

awvan Tthough ha has been continuously working on ths

post of Phychiatric Social Worker since 1981 i.s. for

b



Ry

the last wmore than 20 vearz. Ha alsno zubmits that in
spite of ssveral representations  dated 4.10.2001
GHL1Z2.20010 and  dated 14.2.200% (annaxura &% coll?jz
tha =amg have still not bassn disposad of by the
respondantis. Laearnad ocounssl for the aspplicant
submits that he will be satisfisd i¥ 0A is disposad of
st  the admizsion stage itselt with a2 diresction to ﬁha
reaspondants to dispose of the sams within a reasonable
time  frams and with liberty to approach tha Tribunal

again if any. grisvance still survives thareatter.

W@ on  a consideration of the matter and after .
hearing the lsarnsd ecounsal for the applicant. the D&

is disposed of at the admission stage with the

(il 7Tha respondents are directed to
axaming all the aforesaid representahions
it thair marits  in the light of +ths

relavant  ruless/instructions and jJudicial

pronouncamants  on the subiact and disposs
of the same with a detailed and spea?ihg
ardar S under intimation to the applicant
within  two months from the date of receipt

af a copy of this order:

{11 I any grisvance still survives
tharaaftar, it will bs opan o tha

applicant  fto approach this Tribunal again

)
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in frash original procaading, if SO
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H

sdvisad, in scoordance with law.
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N
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Registry is directed to send a copy of tThe O&
also to the respondents along with 2 copy of this

ordar.

4 / VQ/M\

3 ( Dr.A. vedavalli )
Mambear (.1)




